IN THE SUPREME COURT OF | NDI A
CRI' M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO 1514 OF 2009

STATE OF MAHARASHTRA .. ... APPELLANT
VERSUS
VI JAYPRAKASH L. RESPONDENT
ORDER

W have heard the | earned counsel for the parties.

The High Court has in paragraph 14 of its judgnent
exam ned the evidence in the matter and had conme to a
conclusion that a charge of nurder was not spelt out against
the respondent. W have al so heard the parties in extenso.
W find that interference in this appeal against acquittal
is not called for.

The appeal is, accordingly, disn ssed.

[ AFTAB ALAM

NEW DELH
AUGUST 26, 2009.



